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Order (te08.03.06

adpplicant (being associated by Mr. D.N. Mishra
Advocate) and Mr, R.. Rath, Ld. 5{; Counsel for the
Railwaysjan the point of admission; In coumse of
hearing, on the point of admissionyLd. Counsels
appearing for the Applicant have filed a Memo seeking
fleave £rom this Tribunal to withdraw this case with

a view to approach the Appellate Authofities. In that
view of the matter this D.A.(filed under Section 19 of
the Administrstive Tribunal's act 1985)15 hereby
permitted to be wirhdrawn apd accsrdingly this case

stancs dismissed being withirawne

Send copies of this order to the Respondents
along with copies of the O.A and free copy of this
pbrder be sent to the Applicant in the address given

in the 0.A
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Free coples of this order be also civen

€O the Ld. Counsels appearing for the both the
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